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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

HOLE: No:O9/Y5 in 

O.A. NO. 373/91 
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DATE OF DECISION 10.5.95 

Shri K.P.Modi 	 Petitioner 

1ii.,Ji!JiLaJsiar 	Advocate for the Petitioner (s) 

Versus 

	

_1JimiLrLQf_Lfl di & 	-- 	 Respondent 

Hrkj1 Kurcshi & 
	

Advocate for the Respondent (s) 

CORAM 

	

The Hon'ble Mr.arakrjs1 	: riomber (z) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal 7 



: 2 : 

Shri K.P.Modi, 
'Shivam' 20,03haeyodaya Oldg, 
Nehsana Road, 
PALANPUR 	 .... 	Applicant 

Advocate :Mr,D.11.Ihakkar 

Jer $ US 

1.Union oF IfldjQ 
Notica to be served through 
The Collector of Central Excise 
& Custome, Ahmedabad. 

1 

2, TheLColctor of Central Excise 	.... 	Respondents 
Customs, Baroda. 

(Advocates : Mr.Mr.Akil Kurashi & 
I'ir.B.8.Raik ) 

OR'IL ORDLER 	
Date : 10.5.1995. In 

Note No:09/95 inOA/373J91 

Per : Han'bls Shrj 'J,Radhakrishnan : M9mber : (A) 

1r.deshra For Iir.Akil Kureshi is present. 
f1r.D.P. Thakkar, learned advocate for the applicant 

has given Note stating that the applicents since been 

conf'irmed, and hence matter does not survive .He has also 

requested for uithdraaial of the application. Permission 

granted to withdrau the application. C.A. stands disposed of 

as wilthdrat,jan. No order as to costs. 

( V,Radhakrishna  ) 
liember (A) 

npm 


